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pity will be increasingly demanding various
gervices, and for these types of services, tech.
nological training has to be provided,

Here again I feel if proper guidance and
publicity is given to this need for changing
our sacial 1dens, this is not an insoluble prob-
lems and we will be able to achieve a lot,

Here, I would urge others to help, It is
not only the Government that can help n
this, but the Press and Opposition also can
help, because I feel they also want a wonder-
ful and a beautsful country to gome into
being. Maybe, we have political differences as
to the methods of achieving it, but our uiti-
mate goal 15 the same.

Lastly, T wish to say that there must be
more imagination with regard to industry.
The industrial growth is approximately 1'8%
today—I am open to correction ‘This must be
increased to 8% How ? Why not concentrate
on our export trade so that we too may
launch out in a big way in the international
world market ?

For instanca, the idea of having three
major free ports, one on the eastern coast...

MR, CHAIRMAN : The hon. Member
may continue her speech next time.

SHR! JYOTIRMOY BOSU (Damond
Harbour) : Please allow us to move the amend-
ments,

SHRIMATI MAYA RAY : I do not like
violating any convention, but this 1s my first

MR. CHAIRMAN : You may continue
when the subject comes up next....(Interrup-
tions) Now it is 5°30 and we have to take up
the half-an-hour discussion. This is her maiden
speech. She may take her own time. You
continue next time,

Dr. Luxmi Narain Pandeya,

17.30 birs,
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cote to S0 peroint of its value., So it s
10P now. But if you go to the bazar,
you will find it is not even IOP but much
fess.

The question of population should not
really énter the head of this Government in
fixing the special allowance for different
citles and different areas because the price
index, what they collect at the wholesale point
bears so littie relation to the retail counter, 1
am sorry to say that this data collection is
nothing but a fraud It bears no relation to
the retail counter, 1 do not know : you,
Mt. Chairman, may be a wealthy man and do
not know what is really happening to the man
in the street. But this is a fact.

Then 1 would say that the hill stations and
very difficvit arecas should receive special
consideration, no matter what the population
of those areas is,

Then there is one State where I know
consumer goods sell at a very high premium,
that s, Assam, So irrespective of
whether Central Government employees are
stationed there or not, Government must
consider the case of these arcas and do some-
thing to meet their requirements,

Lastly, the Pay Commission Report, by
the time it really sees the light of day will
become invalid because the rupec has eroded
so much through a self erosin that it will be
a waste of printing and stationery, Of
course, if the Commisiion wants to live a
little longer and look after itself, that is
soinething the House can consider. But why
have the mockery of a report which when it
comes will cease to have any validity ?

MR. CHAIRMAN : It is not fair to say
that the Pay Commission would like to live
longer. Please do not reflect on the com-
mission,

SHRI JYOTIRMOY BOSU : I am think.
jng of a fair deal to those starving and semi-
giarving people, That is uppermost in my
mind, The Pay Commission, whatever its
prestige, s 8t the very bottom in my list.
Theoefore, without custing any reflections on
them, I would say that by the time the report
oones, it will amount to waste of papec,
priating wnd stationery becauss the Indian

rupee by that time would have galioped down
to aljevel where it will meet us nowhere.
Under the circumatances, if the Goverament
really want to go by the spirit and the inten»
tion and not the letter of their caanusoript,
they should be liberal, as liberal as possible,
Here I would quote an American sayiog !
you can compel 8 man to come to work at
the appointed time ; you can compel him to
80 through certain muscular motions ; but
you cannot compel him to put his heart into
the work, Now, your employees are haif-
starving and are groaning under eponomic
pressures, If you do not give them the
minimum living and surviving wage and
emoluments, all these big talks will be next to
nothing,

SHRI 8. M, BANERJEE (Kanpur) : Mr.
Chairman, Sir, about the upgradation of the
cities and towns, when Mr. T. T, Krishnama-
chari was the Finance Minister, he revised
the population basis by reducing the number
from 20 lakhs to 16 lakhs, becauss the popu-
lation of Madras was oniy 16 lakhs then It
is on record. It way done after a non-
official resolution by Shri Manoharan was
adopted. I also took advantage of that and
it resulted in the upgradation of Kanpur to
B-I from C. It means that the population
basis was not & sound basis. Even today, if
you really consider the population basis as a
sound basis, you will find that an increase in
population and family planning cannot go
together. I am prepared to reduce the popu-
lation of Kanpur from 20 lakhs to 18 lakhs
pravided I am exempted from family planning.
I will ask the people of Kanpur to reduce the
population. So, the real basis is.. (/urervap-
tion) 1 am serious. I am spesking
for the entire country. Populution
basis has become obsolete. What is impor-
tant is the rise in the cost of living through-
out the country, The index has now reached
238—it is the all-India figure—and the Cenlral
Government employees are entitled to another
instalment of interim relief according to the
commitment of the Government which, of
course, the hon. Minister will annouce later
on.

The question here 1s, certain citles have
been upgraded. I have received telegranis
from Ambernath which is contiguops @
Bombay, and it fs tragic that Ambernath js
costlier than Bombdy. For the peogle wt
Amborosth,! tothing bas been giveh. Then
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take Kankinara, the costliest town in 24
Pargatias district, apart from Ichhapore,
Shantinagar and Kantinagar. I have received
telegrams from Kankinara. But nothing has
been done for them, I have also received
telegrams from ZLudhiana which has been
conveniently omitted because of the population
basis. The people of Ludhiana have been
following the family planning pregramme
and thereforc they are suffering. 1t is very
wrong. 1 request the hon. Minister to kindly
Ist us know what he is going to do about it.
Io all these cases, 1epresentations have been
made, I know the representation has been
made by the co-ordinating committee of the
Central Government Employees at Ludhiana.
It has been forwarded 1o the hon, Minister.

8o, in all seriousness and humility, 1 will
submit to the hon Minister 10 kindly re-
consider the whole thing and change the
basis from one of population to that cost of
living. That would give the people a fair
wage. With this request, 1 would like the
hon. Minister to kindly et us know what other
cities are hkely to be upgraded after reconsi-
deration of the whole thing.

SHRI DINEN BHATTACHARYYA
(Serampore) : I also reiterate the points that
have been made here, thar population should
not be the basis in respect of upgrading a
¢ity or town or whatever you may call it Sir,
jn the year 1963, I raised the issue on the
very same aspect. So far as the reimburse-
ment of medical expenses is concerned, the
discrimmation 1s there regarding the reim-
bursement of medical expenses in  respect of
big and small towns and cuties. Actually, if
you go round India, almost everywhere you
will find the costs are almost the same so far
as the consumer goods are concerned.

Then, I think the same old bureaucrats
who have been there since the British regime
are carrying on the old traditions. Otherwise,
these things cannot continue, I am in Dethi
now, I am purchasing an egg at 30 paise, I go to
Ghaziabad, and I would not find an egg for less
than 35 paise there. The situation is similar
in wrespect of other articles also Not oaly the
cogt of consumer goods but house rent is also
tather more in the small towns than in the
big cities or towns, Conveyance and other
items are costlier in & smaller town, speciatly
s suburban town of a big city like Bombay,
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Calenita, Madras or Dalhi. The cost of living
in those areas is higher than that of a pity.

So, I would suggest that we should do
away with upgrading of cities on the basis of
population, I have got here with me a memo-
randum which I received from Visakhapatnam
which was passed by the municipality and the
organisation of Central Government emp-
loyees stating that that city must be upgraded
because otherwise they will not get house rent,
city compensatory allowance and medical
allowance, 1 can mention any number of ins-
tances. As Shri Banerjee mentioned, the cost
of living in Durgapur is higher than that of
Calcutta. In fact, Calcutta is cheaper, Yet,
Durgapur iz not classified as Class A, This
method of discriminating belween employees
has no rationale, Now after every census the
cities are re-classified. It should be done
away with, The criterion for classification
should be the cost of living and not popu-
lation.

Then, as has been stated by other hon,
Mermbers, the cost of living index has gone
up by more than ten points. Still, you have not
pard them increased dearness allowance to
which they are entitled. I want the Govern-
ment to announce increased dearness allowance
consequent on the increasc in the cost of
living.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) ; There are two ot three points
that have emerged in this discussion Before
I take up this, I would hke to say that the
hon, Member, Dr, Pandeya, who made a
reference to the different rephies given in this
House and the other House has probably made
a mistake, Probably he was referring to the
figures that we have given of the mud census
survey that was taken, gs a result of which
certain cities were re-classified. That has
nothing to do with the information which we
have given to this House of the classification
of cities on the basis of the present census,

As the House is aware, dearness allowance
is given to the Central Government employees
at a uniform rate. Over and above that, houss
rent allowance snd compensatory atlowance
are given on the basis of a ceiterion of popule-
tion of municipalities, corporations, notified
areas &nd such oOther noUfled  areas
or bodies, It is on this basis that the
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present cities have been reclassified ot up-
graded,

Whether population is the correct index
of finding the costliness or expensiveness of
a place is a matter which is being discussed
in the country, There are various views on
this matter. It is urged that population cannot
be the correct criterion for judging the ex-
pensiveness or costliness of a place.

The First Pay Commission and the Second
Pay Commuission had gone into this question,
After going into this question, the Second
Pay Commission also came to a conclusion
that the population alone was a rational for-
mula that they could find, of course, certain
margtnal cases will always arise in which the
Government can take decision on the merits
of the cases But as far as the present formula
is concerned, 1t 1s a formula which has been
worked out by the Second Pay Commmission.
They had said that the population alone was
found to be a rational formula.

Now, the Third Pay Commission is there
and this matter is before the Third Pay
Commission. All employees’ organisations,
all  employees’ federations, all emp-
loyees® bodies, have represented to  the
Pay Commission about this particular matter.
All that I can say is that it is an important
matter. A high-powered body is sitting there
and it is for a high-powered body like the
Third Pay Commission to go into various
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aspects of the matter and see the complexities
involved in having any other formula which
may be worked out in a large country like
India. On the basis of the recommendations
of the Pay Commission, the Government can
always consider the position,

About this Notification which was issued
and the many cities having been re-classified,
this was done on the basis of the existing
formula. Had we waited for the Third Pay
Commission’s recommendations, these emp-
loyees who were already qualified to get new
grades of house rent allowance and city com-
pensatory allowance would not have got them.
Therefore, the Government took the first
opportunity as soon as the census figures were
available to re-classify and upgrade the cities,

1 hope, the Third Pay Commission will go
into this matter. Itis a matter which the
Pay Commission will have to go into. That
the cost of living 1s a constant factor, I do
not want to give arguments for that. This is
a matter into which the Pay Commission
will go and decide what should be the best
criteria for judging the city costliness so that
the house rent allowance and the city compen-
satory allowance may be given accordingly.

18:00 brs,

The Lok Sabha then adjourned till Eleven
of the Clock on Saturday, August
26, 1972|Bhadra 4, 1894 (Saka)
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